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Title: Discussion on the motion for consideration of the Maintenance and Welfare of Parents and Senior Citizens Bill, 2007
(Motion Adopted and Bill Passed).

MR. CHAIRMAN: Now, the House will take up Item No. 26. Shrimati Meira Kumar.
THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI MEIRA KUMAR): Sir, I beg to move:

"That the Bill to provide for more effective provisions for the maintenance and welfare of parents and senior
citizens guaranteed and recognized under the Constitution and for matters connected therewith and incidental
thereto, be taken into consideration. "

MR. CHAIRMAN: You can speak about the Bill. It is a very important Bill concerning senior citizens of India. They are
neglected and they will have to be protected. You can speak about the details of the Bill. There is a provision also in the
Constitution and we are only implementing it.

SHRIMATI MEIRA KUMAR: Sir, the Bill that I am presenting for the consideration of the House is in response to a new
emerging social reality which is, on the one hand, very laudable, very satisfying, and, on the other hand, is also very
challenging and, to some extent, disturbing.

Sir, in our culture, in our civilization, in our revered tradition, we are brought up to obey our elders. We are taught,
we are brought up to touch the feet of our elders and take their blessings not only on special occasions but also as a
matter of routine. We take pride in serving our elders and taking care of them. This is the tradition, but the new realities
are different. These new realities have necessitated that this kind of a Bill should be presented before the House for
consideration and passing.

Ageing has become a global phenomenon with amazing advancement in medical science, with improvement in
standards of living. People all over the world are living much longer. Longevity has increased in India also[a70].

In India also, I am happy to report that more and more people are living much longer. In 2001 census, we found that there
were 7.6 crore elders in our country, senior citizens who were 60 plus. This is the number. This number is increasing. By
2026, this number will increase to 17.3 crore. At the moment, the number of our senior citizens is 6.9 per cent of our
population. In 2026, it is estimated to be more than double this number, that is, 12.4 per cent of our population.

There are certain interesting features about the elderly people. A majority of our elderly people live in the rural
areas. Most of our elderly people are about 80 plus. This is also an interesting phenomenon that the world over there is an
increasing feminisation of the elderly. More and more women are constituting a large number of the elderly the world over.
In our country, by the year 2016, they will be 51 per cent. In our country, the elderly, the senior citizens constitute 30 per
cent who are below the poverty-line. These are some of the facts and figures so far as the senior citizens of our country
are concerned.

I have mentioned right at the beginning that it is very satisfying and it is a matter of great happiness that longevity
has increased. We have a very large number of elderly people to bless us. But it is also very disturbing and it poses a great
challenge before us that the joint family system is withering away, it is disintegrating. The best place where the elderly
should live is their home and not the old-age home. They are being taken care of with great respect within the environment
of their homes. But with the fading away of the joint family system, they find themselves neglected, marginalised and
abandoned. This is the sad reality. This is the reason why we have brought forward this Bill.

The senior citizens are those who are 60 and above. But in our family we have our parents who may not be 60 years.
There might be a widowed mother or a widowed aunt who might be less than 60 years. There might be a father or an uncle
who is less than 60 years. [R71]

18.00 hrs.
They need to be taken care of. &€} (Interruptions)

MR. CHAIRMAN : Just a minute. I would like to take the sense of the House, It is already 6 o' clock. We have two Bills
posted for today. This one and the other one by the Defence Minister. The time allotted for these two Bills is 2 hours each.
If we want to conclude it today, we will have to sit up to 10 o' clock. So, we will have to extend the time.
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SHRIBRAJA KISHORE TRIPATHY (PURI): W e should discuss this Bill today. Theother Bill can be taken up
tomorrow....( Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI B.K. HANDIQUE): Till both the Bills are passed, time of the House is to be
extended....(Interruptions)

SHRI PRABODH PANDA (MIDNAPORE): The other Bill can be taken up tomorrow.
MR. CHAIRMAN: Is there an agreement?
a€| (Interruptions)

SHRI B.K. HANDIQUE: It will be very difficult. There is more Government business for tomorrow. So, let us conclude
today. If we can reduce the number of speakers, then it will be over soon....(Interruptions)

MR. CHAIRMAN: In the morning, it was decided that two Bills have to be passed today.
a€| (Interruptions)

SHRIPRABODH PANDA : The passing of thisBill will take time. The other Billmay be taken up
tomorrow....(Interryptions)

SHRI B.K. HANDIQUE: We want to take both the Bills because there is no time. It is the Government business, so it has
to be disposed of.

MR. CHAIRMAN: I will do one thing. We will sit up to 7 o' clock. Afterwards, we will decide it. The time is extended up to
7 o' clock. Then at 7 o' clock, we will decide what is to be done further. About Zero Hour, I cannot say anything. If this
Item is over till 7 o' clock, then the Zero Hour can be taken up. Otherwise, it is not possible. Now, the Minister may
continue.

SHRIMATI MEIRA KUMAR : I must clarify that the Bill is for the maintenance and welfare of both the parents who may be
below 60, mother and father who may be below 60, or also for the senior citizens who are 60-plus. Now, with the
withering away of the joint family system, these parents who are in need of care and protection and the senior citizens are
suffering. Most of them are suffering from ill health. There is absence of social security for them. There is absence of
social role for them. They have no work to do. So, they feel very rejected. There is no sense of purpose and sense of
belonging. There is no opportunity for them to engage themselves in any creative work during their free time. All these
things are very important in our society. A number of Members on several occasions have expressed their concern about
the plight of the and also of parents in our society. In view of the concern that they have shown, from time to time, we
thought of formulating a Bill in response to those concerns. [MSOffice72]

Before formulating the Bill, we held very wide consultations with the State Governments, with the stake holders,
with the NGOs, with the experts and with various organisations which have elderly persons as their members. We also held
regional conferences in various regions of the country to discuss the various provisions of this Bill and also to invite public

opinion. After that, we formulated this Bill. It was introduced in the Lok Sabha on the 20th of March this year. The hon.
Speaker referred the Bill to the Standing Committee relating to my Ministry on the 27t" of April and the Standing Committee

has given its Report on the 7th of September. Most of the recommendations and the valuable suggestions of the Standing
Committee have been taken into consideration by the Government and now the Bill has come to this final shape.

Now, I would like to mention some of the salient features of the Bill. The target group for the benefit of whom this
Bill is being brought are short of two things. Being in the evening of their lives, they are short of time and they are also
short of finance. In Section 125 of the Criminal Procedure Code of 1973, there is already a provision for maintenance of
parents. But that means going to the court and engaging lawyers which would not only be a very cumbersome process but
also be very time consuming, needless to say that it would also be exorbitant. So, we thought that we would set up
tribunals in every district of the country which would be presided over by the SDM (Civil) of the district. There will be a
Conciliation Officer in the Tribunal, there will also be a Welfare Officer in the Tribunal and the District Magistrate would be
the Appellate Authority.

The parents or the senior citizens can approach the tribunal by directly giving an application there or they can
authorise someone to apply on their behalf or the tribunal can suo motu take cognisance of the plight of the senior citizens.



18.09 hrs.
(Mr. Deputy-Speaker in the Chair)

The emphasis is on conciliation. As I said earlier, because there will be emphasis on conciliation, there will not be
advocates. The tribunal will follow summary procedure and the claims will be disposed of in a time-bound manner.[R73]

[r74]Now the maintenance order will be imposed with the same force and effect as an order passed under Chapter 9
of CrPC. Maintenance order will be executed in the same manner as prescribed for execution of such order by CrPC.

We see and so many times we get very disturbed. I got a report that in Godhara in Gujarat, one son had locked up
his old father in a room for the last two years and had not taken care of that elderly man. I got a report once that in a
certain part of the country, there was an elderly man of 90 years who was abandoned at the bus stop by his children.
There was another case where at the Railway Junction the elderly were abandoned. We keep hearing such cases of these
elderly parents being abandoned either by their own children or by those who are supposed to take care of them. We have
also provided for penal punishment for those who abandon the elderly,

Another thing which happens is that sometimes some family member of the elderly or their own children or grand
children, adopted children or step children or some other relative swept of these elderly into giving away or writing the
properties of elderly in their names. They show them that once they are given the property, they will be looking after them
and sometimes they threaten them to write the property in their names and these parents find themselves cast aside,
nobody is there to look after them. In that case, the property will revert to them. This is another provision in the Bill.

There are some elderly who do not have children or other people to look after them.

MR. DEPUTY-SPEAKER: Madam, @1 smudt ves Jafdrersr 3) I have a long list of speakers with me. Please be brief. smuer Sram
oft Som 3[

SHRIMATI MEIRA KUMAR: I am coming to an end, but I have to give the salient features...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing should be recorded.
(Interruptions) G€;*
SHRIMATI MEIRA KUMAR: Sir, I am coming to an end. I was not giving the details, I was just giving the salient features.

There are certain elderly people who do not have any children. They are indigent. They are destitute. So, we have
made provisions for old age homes in every district for those. We have also made provisions for better medical facilities.
We have also made provisions that the State Governments will

* Not recorded

institutionalize a mechanism to ensure the security and the protection of the life and property of the elderly.

These are the various salient features of the Bill, which I thought I should briefly enumerate. Now, I present the Bill
for the consideration of the House.

MR. DEPUTY-SPEAKER: Motion moved:

"That the Bill to provide for more effective provisions for the maintenance and welfare of parents and senior
citizens guaranteed and recognized under the Constitution and for matters connected therewith and incidental
thereto, be taken into consideration."
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MR. DEPUTY-SPEAKER: Hon. Members, I have got a list of 15 speakers to speak on this very Bill. To accommodate them, I
would, therefore, request them to be very brief. It would be better if they give only suggestions.

SHRI S.K. KHARVENTHAN (PALANI): Sir, I would request you to permit me from this seat.
MR. DEPUTY-SPEAKER: All right. You may speak from here.
SHRI S.K. KHARVENTHAN : Sir, at the outset, I am thankful to the hon. Minister for bringing forward this landmark Bill.

According to the present law, the aged parents and senior citizens can approach both the civil courts by way of
maintenance suit and also the criminal courts under Section 125 CrPC. According to this piece of legislation, the State
Government is given power under Clause 7 to constitute a Tribunal. The Tribunal will be headed by a person not less than
the rank of a Sub Divisional Officer. Against the Tribunal Order, the Appellate Tribunal will be constituted under Section 15.

Sir, even though this Bill is a very welcome measure, yet I have got some reservations. The senior citizens, old aged
parents can approach the Tribunals by way of filing applications. Those who are not able to file applications, the
Organisation can file applications. What is the meaning of the Organization? It is the NGOs. They can file the applications
to go to the Tribunals.[r77]

In this Bill, I want to categorically mention about Clause 17. "Notwithstanding anything contained in any law, no
party to a proceeding before a Tribunal or Appellate Tribunal shall be represented by a legal practitioner.” Whenever in this
country, we started constituting Tribunals like the Central Administrative Tribunal or the State Administrative Tribunal, the
more the Tribunals are coming, the more the powers of the courts are shrinking. Even Section 30 of the Advocates Act has
not yet been implemented to the lawyers to appear and all that. This is taking away the powers of the lawyers. This has to
be modified. This is my humble request.

Another thing is that if the lawyer is not appearing, what will happen? Now, we are giving power to the NGOs. The
NGOs are only going to file the application before the Tribunal. For conducting the cases and giving evidence, we are going
to appoint a Maintenance Officer, a Government servant. Either the NGO or the Maintenance Officer will collect the money
from the parties or from the deposits of the Tribunals. What is the accountability? What is the guarantee? If a lawyer
commits a mistake, there is a State Bar Council and there is an All-India Bar Council to control the lawyer. How the NGOs
and the Maintenance Officer will be controlled? Now, we are seeing everyday that a large number of complaints coming
against the misuse of funds by the NGOs. So, giving power to the NGOs will not serve the purpose. It will not help the
senior citizens. This is one aspect.

Another thing is, according to Clause 14, the power is given. Those petitions, which are pending in the Magistrate



Court under Section 125C of Cr.PC., the power is given to withdraw the criminal proceeding. What will happen to the suits
that are pending in civil courts? If a senior citizen has filed a civil suit before the Munsif Court and he wants to withdraw it,
How he will withdraw? It is not mentioned in this Bill.

Another thing is that the Divisional Officer is RDO. In the Southern Region, he is called as RDO. He is the Tribunal's
head. The District Collector is the Appellate Tribunal's Chairman. Now, we are seeing that the Divisional Officer and the
District Collector are having a large number of works. They are working day and night. How can they spare the time to hear
the senior people, call once in a week to the Collectorate and hear them? Under the Head of the Divisional Officer or under
the Head of the Collector, a separate Welfare Officer should be appointed to hear them. That is another suggestion.

One other suggestion is that, now under the present Act, according to Sec. 125 Cr.PC., Rs.500 is permissible. It is a
lesser amount. I agree that this lesser amount and this has to be increased. According to this proposal, Clause 9, sub-
clause (2), the Tribunal is empowered to grant up to Rs.10,000. How is it possible to pay monthly Rs.10,000/- by son or
daughter. All are not rich people. If the Tribunal has awarded Rs.10,000 per mensem, it will come to Rs.1,20,000 per year.
How is it possible? Then coming to the interest rate also, the interest is five per cent and not more than 18 per cent for
non-payment of the money within the stipulated period. In the rural areas, how is it possible? This must be reduced. The
amount of Rs.10,000 must also be reduced. The interest rate also must be reduced.

Another important proposal is establishment of Old Age Homes, that is, Clause 19, sub-clause (1). It is a welcome
one. "No civil court shall have jurisdiction in respect of any matter to which any provision of this Act applies." In respect of
any order passed by the Tribunal or Appellate Tribunal, the civil court is having no power to pass any stay order. It is
another welcome step. These are all some welcoming steps.

Except removing the Clause of non-appearance of lawyer, remaining portions are welcomeable steps. Also, the
quantum of amount and the quantum of interest to be paid must be reduced. By altering these things, this is a
welcomeable step taken for protecting the interests of the senior citizens and also oldage people.

Another important one is Clause 5, sub-clause (6), "Where a maintenance order was made against more than one
person, the death of one of them does not affect the liability of others to continue paying maintenance." Suppose a father is
having three sons. The Tribunal passed an award against the three sons. All the three sons are enjoying the property of the
father. If one son died, I want to know whether the two sons have to pay the entire money. The power must be given to
add the legal heirs. The son of the deceased or daughter or those who are going to enjoy the property must pay the
maintenance to the senior citizen or aged parents. That has to be clarified in this Bill.

With these words, I am welcoming and supporting the Bill. I am also congratulating the Minister for introducing this
landmark Bill.

Jureagl ABNGA ; 304 9ff DI APl dicial
Q€| (carauron)
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, can I speak for five minutes?

I rise to support this Bill. There is a provision in our Constitution towards maintenance of persons with some
disability. After 60 years of Independence, we have now come to a stage to take up the responsibility of maintaining aged
persons. When we became independent, the longevity of life was too short. Now, after the passing of years, the death rate
has reduced and the longevity of human life has increased to a considerable extent. Now there are senior citizens above
the above 70 of 80 who are in lakhs of numbers. The percentage also has increased. I do not have the exact figures with
me. But it is quite certain that the number of people deserving to be maintained has considerably increased. Qur
constitutional obligation has now been taken up. The Bill is a laudable step in the right direction.

Sir, we have some traditional values in India. As per the Hindu philosophy the Karnavar or the Head of the family is
considered to be the most respected member of the family. When we were following the joint family system, we were duty-
bound by traditional values to maintain the aged head of the family and that is the main content of Hindu philosophy.
Hinduism believed in such values. But, unfortunately, I do not know, how our new friends in the BIP have taken up this



matter. But it is the bounden duty of every Hindu to maintain the Head of the family. It is not only in Hinduism but in all
families it is now existing in India.

The Hindutwa philosophy has been taken up. But nobody has taken up the philosophy of maintaining the senior
citizens. Fortunately, they have taken up this matter. We all speak about Hindu philosophy, its kindness, its greatness and
all these things. We even propagate on political gains. We talk of vote bank. But the poor senior citizen is not a vote bank.
So, he is duly neglected by the people who are propagating Hindu philosophy. The head of the family is the most important
person. That is our traditional value and we will have to maintain it.

After the Partition came, each and every member of the family got his share and gone away. The head of the family
is left unlooked, uncared and unwept. Not only that. It is so not only regarding aged male members but even the widowed
people are also left in darkness. Their condition has become miserable and there is nobody to look after them. It is the
bounden duty of the society to take up the cause of senior citizens including widows.

We have another provision in our law. I am a lawyer for a long time. We have the Criminal Procedure Code as
amended in 1973. There is a provision for maintenance in that Act also. But that is a cumbersome procedure. We have a
bitter experience that widows or deserted wives, craving for maintenance, who are deserted are approaching the
maintenance courts constituted under the provisions of the Criminal Procedure Code. It will take years to get the
maintenance awarded. [k78]

There occurs inordinate delay in getting maintenance for the disserted wife and widowed woman. It is a matter of
curse for the society. How to make it correct? How can we get easier maintenance for these deserted women? The
Criminal Procedure Code and subsequent functioning of the Family Courts did not proceed much. We have a plenty of Family
Courts apart from criminal courts which are dealing with the matter under the Criminal Procedure Code. But these courts
could not satisfy this social evil. Now we are taking up this matter in a legalised form and this Bill is the result of that effort.
I welcome it.

At the same time, there are some points which have to be noted very eagerly. The first thing is that as per the
provisions of this Act, a Tribunal will be appointed. A person who is aggrieved that his sons and daughters or heirs are not
looking after him can apply to the Tribunal for getting maintenance. If he is still not happy with its decision, there will be an
Appellate Tribunal for each and every district which will be presided by a District Magistrate. In the case of Tribunals, these
will be presided by a Sub-Divisional Officer. The petition will have to be decided in three months by the Tribunal and time is
also limited in the case of Appellate Tribunal. The decision of the Appellate Tribunal shall be final and there is no provision
for second appeal. This is the position. I do appreciate it. But the question is how to work it. That is the major question.

There is a provision for some punishment also in this Bill. It is for punishment of three months. If there is any default
in payment of maintenance, there will be one month punishment. Let it be there. The question is not the punishment but
how to get it. There is another provision in this Bill which is defective in many ways. Sons and children who are taking
share from the guardian are the legal heirs and it will apply to them if they neglect the parents. Let it be. Only heirs are not
doing it. A son who is affluent and is an earning person, he is believed to be liable for maintaining his aged father whether
he has inherited property or not is immaterial because being a son, he is duty-bound to maintain his father during his old
age. There is no dispute about that. But unfortunately, there is a provision that if he is inheriting property of the father,
then alone he will be liable. That is not correct. A son may not inherit property. The father is maintaining his baby even at
the time when he was born and the father has brought him up as a grown up man. After growing up, he becomes a rich
man in the society. Then, even though he has not inherited a pie from his father, he should be legally bound to maintain his
father. He should also come within the purview of this Act. We should not let him go. There are sons, who are earning
lakhs of rupees, but his father may not have been able to earn so much during his time, but he had maintained his son
during his childhood. If that is the position, that is not good. All sons and children, and legal heirs should maintain their
parents irrespective of whether they inherit any property or not. Only testamentary obligation is not enough. He must be
made liable.

With regard to establishment of old age homes in each and every district, the State Governments should be helped.
The Central Government should find funds to be given to the State Governments for establishing old age homes in each and
every district. Without that, the State Governments may not be able to do it and they will not do it. The Act will remain on
paper unless the financing aspect of the matter is taken care of for establishment of old age homes. It is not good.[s79]

So, there must be provision in the statute and the State Governments should be financed by the Central Government
also towards the implementation of this Act.



I now come to the health problem of senior citizens. Medical Department is made liable now but that is not enough.
It must be specified that every senior citizen will get physical aid whenever he approaches a Government medical hospital
or a primary health centre. He should get immediate assistance. There must be some arrangement so that treatment
towards senior citizens is made a separate duty for each and every surgeon. That must be made specific.

These provisions will have to be correctly implemented through the State Governments. The Central Government
should take the initiative to see that this Bill is implemented in the true spirit of the word and senior citizens who are now
uncared for do get some concessions and some relief at their old age.

The Minister must be careful. Her speech is not enough. She should take initiative to see that each and every word
of the Bill is implemented in the right sense and spirit. I think Minister Meira Kumari will take the initiative and the old
people will always remember her.

I am doing one thing in my constituency. I have constructed old age homes for senior citizens in my constituency
with the MPLAD Fund. MPLAD fund is being utilised for that purpose. I have constructed three or four old age homes in my
constituency towards maintaining the senior citizens with the help of MPLAD funds. a€; (Interruptions)

SHRI ADHIR CHOWDHURY (BERHAMPORE, WEST BENGAL): You will be rehabilitated there.
SHRI VARKALA RADHAKRISHNAN : This is my experience. With these words, I support the Bill.
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SHRI A. KRISHNASWAMY (SRIPERUMBUDUR): Sir, I rise to support this Bill. This is a very timely presented Bill. The UPA
Government is taking steps to save the rights of the senior citizens. One year back also, it got passed a Bill against
atrocities on women and today they are going to pass the Maintenance and Welfare of Parents and Senior Citizens Bill.
Today, the life span has extended because of the treatment and medicines people get. The youngsters go outside the
country for employment leaving behind their parents in the country. Therefore, for protecting the interest, rights and life of
the senior citizens, this Bill has been brought for the consideration of the House and I support it.

One of the very important issues is that they would get Rs.10,000 as maintenance and it is a welcome step. There
is a provision in the CrPC under which the old parents and even the widows and distressed women could not get more than
Rs.500 and for getting Rs.500, they will have to challenge respondent for the years together.[R82]

19.00 hrs.

In this Bill there is a provision for payment of Rs. 10,000/-. This is a welcome step. But at the same time there has
been a provision made in the Bill, in clause 17, that legal practitioners cannot participate in the event of a dispute. The
lawyers and advocates have been discouraged, but in case of a legal problem, the only option left for the civil society is to
approach legal redressal.

MR. DEPUTY-SPEAKER: You may please wait for a minute.

Hon. Members, I have a list of eleven Members who want to speak on this very Bill and the time of the House was
extended till 7 P.M. What is the opinion of the House?

SOME HON. MEMBERS: We would sit up to 8 P.M.
MR. DEPUTY-SPEAKER: So, the time of the House is extended for one more hour.

SHRI A. KRISHNASWAMY : Any man facing problem in his life, he knocks the door of an advocate to seek redressal. But
clause 17 provides that the legal practitioners shall not participate and simultaneously it has also been provided that if
anybody files case in a court of the Magistrate, they can withdraw their cases. If anyone wants an order through the courts
and if they take the legal course, then they would have to approach the criminal courts and can file cases under CrPC.

SHRI B. MAHTAB (CUTTACK): Then do not support the Bill.

SHRI A. KRISHNASWAMY : I am only making suggestions to the hon. Minister. In Tribunals advocates are not allowed. It is



a very serious matter. Why would these people have to file a case only in the Tribunals? Most of them do not know whether
there exists something called a Tribunal or not. A year back this august House passed the Domestic Violence Bill regarding
atrocities on women. Now, how many women have complaint about violence in the Tribunals? How many people have been
convicted under this Act? There is already an all women police station in every district. They are dealing with the problems
relating to the families. Affected women do not want to approach the courts, they normally do not want to file cases
against their husbands. If such women seek legal redressal and if they go by the provisions as contained in that Bill, then
their husband either would be fined or imprisoned. But if the Government considers allowing legal practitioners to
participate in this, thenthey could provide them with the right kind of advice and they could take them through the
Tribunal.

SHRI B. MAHTAB : Are you asking for an assurance from the Minister?
SHRI A. KRISHNASWAMY : The hon. Minister should respond to this point.

Now, in every district there is an old age home. How many old age homes does the Government propose to set up in
each district of the country? There could be a thousand old age people seeking shelter in an old age home in a district; in
some districts there could be 2,000 such people and in some districts the number could even be more. Would the
Government provide only oneold age home in every district? No mention of that has been made in this Billa€]
(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will be recorded.
(Interruptions) G€;*

SHRI A. KRISHNASWAMY : Sir, I support this Bill. There are a few very good clauses in this Bill, however, it requires a little
more improvement through the addition of a few new clauses.

* Not recorded

SHRIMATI ARCHANA NAYAK (KENDRAPARA): Sir, I thank you for giving me an opportunity to participate in the discussion
on the Maintenance and Welfare of Parents and Senior Citizens Bill, 2007. This is a very important Bill as it seeks more
effective provisions for the maintenance and welfare of parents and senior citizens guaranteed under the Constitution.

Sir, senior citizens are the most neglected persons in our country. Their own children for whom they have spent so
much money and worked hard throughout their life throw them on the streets when their parents become old and sick. In
some cases, property and money are taken from the aged parents and then they are neglected and tortured. The joint
family system is gradually disappearing from our society. Hence, there is an urgent need to bring more stringent laws to
punish the people who show disregard and neglect towards their parents. There are a number of aged parents who are
victims of cruel treatment at the hands of their own sons and daughters-in-law.

More old-age homes should be set up in every district in the country. The Central Government should allot more
funds to the State Governments in this regard. Provision should be made in the Bill so that free medical facilities are
available to senior citizens who do not have any other person to look after them. Some old-age homes should be set up by
the Government where the inmates can stay there giving payment for their food, security and medical facilities.

Similarly, those elderly persons living alone in the houses are subject to theft and exploitation. Law should be made
more stringent to ensure the safety of such elderly citizens in the country.

In some cases, the parents might have spent everything for their children. They might not have any house or money
to live. In such a situation, it is the duty of the children to look after the parents. They should not deny their duty to look
after the parents on the pretext that they have not given property or money.

Above all, a number of laws have been made by the Government which remain only in our statute book. Therefore,
unless and until laws are implemented effectively, such laws have no use to the society. Hence, I urge upon the
Government to ensure effective implementation of the law made by us.

Another point is that the cases relating to the neglect of senior or old-age persons should be settled in a time-bound
manner. Justice delayed is justice denied.

With these words, I support Shrimati Meira Kumar, hon. Minister for Social Justice and Empowerment for bringing
this important Bill which will bring comfort and help to the old as well as senior citizens of the country.



SHRI PRABODH PANDA (MIDNAPORE): Sir, I rise to support this good piece of legislation, namely, the Maintenance and
Welfare of Parents and Senior Citizens Bill, 2007.

Sir, the hon. Minister, in her speech, made some important points which are helping us to understand [MSOffice83]the
contents of the Bill.

Many good things are there. Many good things that have been said are like the Directive Principles of our
Constitution. But I must say that there is a slip between cup and lip.

In the Financial Memorandum of this Bill, no amount is mentioned. Everything is left to the State Governments. The
financial condition of the States is known to all of us. I am talking about old-age homes. More than 600 districts are there
in our country. If we go to the sub-divisional level, the number will be more. But it is not sufficient if we construct old-age
homes even at the sub-divisional level. We are required to construct old-age homes at the block level.

I appreciate this Bill as it will be helpful to the children of affluent parents, upper middle class parents and middle
class parents. But what about the poor people? I would like to draw your attention to Clause 9. It provides:

"If children or relatives, as the case may be, neglect or refuse to maintain a senior citizen being unable to
maintain himself, the Tribunal may, on being satisfied of such neglect or refusal, order such children or
relatives to make a monthly allowance at such monthly rate for the maintenance of such senior citizen, as the
Tribunal may deem fit and to pay the same to such senior citizen as the Tribunal may, from time to time,
direct. "

All these things are there. So many agencies have conducted surveys. Itis known to us that poor people, like marginal
farmers and laboureres, earn not more than Rs. 20 per day. How can a person who earns just Rs. 20 per day on an
average maintain his parents? He is not able to maintain himself. Nothing is said about it.

My point is that, if we want this legislation to be effective, then it should be translated into practice. We have to
make serious efforts. Our hon. Minister should apply her mind so that all the poor families can be covered under the
provisions of this Bill.

More money should be given to the State Governments. Even panchayats should be involved. Otherwise, that
cannot be done.

The next point is about the time taken to settle the cases. The hon. Minister also mentioned this point. How long
will applying to the Tribunals and passing judgements take? This is a matter of concern. This is a very important thing.

Coming to the Tribunals, the District Magistrate is the Appellate Authority. It is said that the SDOs or the officers of
the rank of the SDOs will conduct and monitor all these things. They are over loaded. My request is that a separate
mechanism should be constituted for this. Putting more load on the district administration or on the sub-divisional
administration is not correct.

There are so many Departments for the welfare of the people, like Department of Youth, Department of Children,
etc. So, a Department to take care of the senior citizens should be constituted. This is most urgently needed. There is
nothing new in this Bill. Only some good wishes are there.[MSOffice84]

There are no clauses for the monetary allocations and for applications of these ideas. So, I am concerned about it. I
express my apprehension in this regard that how far it will be implemented and how far this idea would be translated into
practice.

Sir, with these few words, I support the Bill.
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MR. DEPUTY-SPEAKER: Please be very brief. Please give your suggestions.
SHRI ADHIR CHOWDHURY : Sir, our hon. Members have already spoken very little.

At the outset, I would like to say that the hon. Minister deserves to be applauded loudly for piloting this outstanding
Bill which will usher in an era of social security for the elderly people of our country. The Bill titled as Maintenance and
Welfare of Parents and Senior Citizens Bill, 2007 will be a watershed in the history of our legislation. One old man says:

"I have no more thing to offer to the world as I am growing old. But if peace and security can be provided, I
will be remaining youth and bold."

Therefore, the social security net is an imperative to sustain the growth and development of our country. The founding
fathers of our Constitution envisaged it and incorporated it in the Directive Principles of our Constitution. Article 41 says
that the State should provide social assistance to the aged people of our country. The aged people should not be treated as
our burden rather they should be treated as wealth especially for the progeny because their experience and expertise that
they gathered throughout their career will render very good service to our generations to come. It will help to enrich our
moral values.

The Bill is quite evident that we are heading towards an age of moral decadence. Therefore, the Government has
been compelled to bring forward this legislative document so as to make it mandatory for the children of elderly people to
provide maintenance.[R86]

We should not expect that overnight the Bill will start acting as an ambrozia for the elderly population. However, we
must appreciate, everybody must appreciate, that already we have started a new journey to the path of social security.
Financial independence of our elderly will be a great contribution to our country so that they could contribute, so that they
could optimally use their free time. Then they should be provided part time jobs also. This legislative document aims at
creating an enabling instrument so that the elderly person could earn their need-based requirements for their own



livelihood. Provision of maintenance under Criminal Procedure Code, 1973 is in vogue, but as the Minister has already
stated that it is cumbersome, it is time-consuming and it is exorbitant. Therefore, the Bill intends to simplify the entire
procedure to make it more smooth and facile.

MR. DEPUTY-SPEAKER: Thank you.

SHRIADHIR CHOWDHURY : I will take two or three more minutes. India is now heading towards a progressive
demographic situation. In the wake of the eradication of communicable diseases, the life expectancy of our people has
increased. I will refer to a few statistics. In the year 1911-12, the life expectancy of Indian people was only 20 years. At
the time of Independence, our life expectancy was only 32 years, but now it has increased to 68 years. In the year 1951,
the number of aged population was only two crore. Inthe year, 2001, it is 7.6 crore. In 2026, it is anticipated that the
aged population will be growing up to 13.7 crore and in 2030, it is anticipated to reach to 20 crores. The number of
persons with 80 or more years of age is also increasing. Himachal Pradesh has already introduced this kind of legislative
document, but we ought to study the entire spectrum of the society. In the year 1995 under the Congress regime, National
Assistance Scheme for the Aged People was introduced. You will remember that in earlier stages only Rs. 75 was given to
the elderly population as a pension. But, now, it has been increased by 200 Rs. with an appeal to the State Government
that if they can provide a matching figure, then it could be Rs. 400. We are the country which is poised to home the second
largest aged population in the world.

MR. DEPUTY-SPEAKER: Thank you.

SHRI ADHIR CHOWDHURY : The elderly population needs physical, economic, psychological and emotional support which
they are deprived of.

MR. DEPUTY-SPEAKER: Dr. K.S. Manoj.

SHRI ADHIR CHOWDHURY : As far as West Bengal is concerned, thousands of widows are languishing in Varanasi and
other religious places without two square meals. So, I would request hon. Minister to take care of those widows who are
languishing their lives in those religious places. [MSOffice87]

Sir, these elderly persons die twice, once when they retire from the job and second when they retire from the life by
saying good bye. So, it is the duty of their heirs to say them good bye at a later stage.

DR. K.S. MANOJ (ALLEPPEY): Mr. Deputy-Speaker, Sir, I thank you for giving me the opportunity to speak on this very
important Bill, namely the Maintenance and Welfare of Parents and Senior Citizens Bill, 2007.

Sir, though I do appreciate the hon. Minister for having introduced this Bill in this House, I fear that the intention of
the Bill will not be served. In the Bill, even though there are measures to ensure maintenance and welfare of parents and
senior citizens, the Minister has entrusted everything to the State Governments. The main purpose of this Bill is to
constitute merely tribunals and appellate tribunals.

Sir, out of my curiosity, I looked into the Financial Memorandum of this Bill. In the Financial Memorandum, no money
is provided from the Consolidated Fund of India. For everything it is mentioned that the existing facilities would be utilized.
The Sub Divisional Magistrate will be the Chairperson of the Tribunals and the District Magistrate will be the Chairperson of
the Appellate Tribunal. So, only by utilizing the existing facilities, the Minister is seeking to form all these tribunals. I would
like to submit that if the real intention of the Bill is to be served, there should be separate facilities and also those facilities
should be empowered to function properly.

Then, there are also provisions in this Bill to construct Old Age Homes, at least one in every district, in the country. I
personally do not prefer construction of Old Age Homes. There should not be Old Age Homes, but there should be Day Care
Centres because in the Old Age Homes, the senior citizens and all the elderly persons will remain as destitute. They will
not be looked after by their children. The children should look after them. Moreover, if Day Care Centres are formed, when
they spend last days of their life, during the day time like-minded persons can assemble and share their happiness and
sorrows and they can also get mutual support by sharing their views with each other. Apart from constructing Old Age
Homes, the Government should form more Day Care Centres. In Malayalam, we call them Paga/ Veedu. So, 1 would request
the Government to construct more such Day Care Centres in the country.

Then, in our country there is no Geriatric Policy. We have so many policies. We have the Health Policy, we have the
Sports Policy and other such policies, but there is no Geriatric Policy. The Minister should pay attention to evolve a Geriatric
Policy for senior citizens in future. The hon. Minister is aware that there is no Geriatric Wing in either the Medical Colleges



or Government Hospitals. So, in consultation with the Ministry of Health and Family Welfare, something should be done in
this regard. Some research and development should be done because the health problems of senior citizens are very

grave.[R88]

[r89]It is because the life expectancy has increased and because of today's life-style diseases like diabetes, hyper-
tension, etc. are there. So, at least, in every district hospital geriatric clinics should be there and proper attention should
be given to the senior citizens.

With these few words, I do support this Bill with the request to the hon. Minister that more attention and emphasis
should be given to the problems of the senior citizens.
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SHRI MOHAN JENA (JAJPUR) : Sir, I thank you for giving me this opportunity to speak on a very important subject. I thank
Mrs. Meira Kumar for bringing "The Maintenance and Welfare of Parents and Senior Citizens Bill 2007" for discussion.



Sir, society has undergone a sea-change. Both materialistically and emotionally there is a huge transformation. The
traditional value-system which was influencing us for centuries is no longer the same. It has eroded significantly. Nothing
is static in this world and thus change in quite natural. But change is not always for the better. The negative aspects of a
changed society is more visible now. The repercussions are being brunt by our aging parents, senior citizens and the old
and the helpless.

In this context, sir I am reminded of an Oriya short story which I had studied in my school days. The story is called
'Daka Munshi" (Post Master), where a common man wants his son to be a Bada Sahib (Big officer) when he grows up. He,
with his limited means gives higher education to his son and sacrifices a lot to make him an officer. The son ultimately
becomes a post-master but his mind changes with his changed status.

He feels ashamed of his downtrodden father and his shabby attire. One day he drives him away from his posh
home. This old story reflects the selfishness of the society then. Things have changed for the worst now. Our society is
now full of such Daka Manshis. Parents bestow all their love and care on the children, but when they are older, need care
and attention, children shirk from their responsibility and betray them. Hence this Bill is very appropriate and timely which
will offer protection to our senior citizens.

* English Translation of the speech originally delivered in Oriya.

Sir, as per the reports of the World Economic and Social Survey 2007, the population of older people is likely to
increase substantially by 2050 in developing countries as compared to the developed countries. The report implies that by
2050, 79 percent of those aged 60 or above will live in developing countries. The number of the aged in the country has
risen from two crores in 1951 to 7.6 crores in 2001. By 2030 India will have to take care of 20 crores of elderly people.

Last October, when we were observing the ' International Day of Older Persons', the Hon. Finance Minister Mr.
P.Chidambaram had said that all the poor, helpless and old people will get old-age pension. How far have we progressed in
this direction? Is there any systematic survey as to find out whether the existing pension amount is reaching the target
population or not?

Sir, it seems the officials, who implement the policies of the Government have no sincerity. In many families
disputes relating to property is being observed. In many cases aged parents are being driven out of their own homes.
They are either begging in the streets or lying in a forlorn geriatric ward. There is nobody to look after their treatment or
well-being. Sometimes they are being murdered. Every other day we come across these type of news. Especially in cities,
this kind of apathy in rampant. We have nearly 75 million elderly persons in our country. We have to be concerned for
them. If we don't care for the weaker sections of our population like, the old, the physically challenged, blind or women,
how can we claim to be a welfare state? The Government must take up such welfare measures. Its already too late.

Sir, I would like to draw the attention of the Minister, to some aspects of the Bill. Firstly in chapter 1, Section 2(b),
it has been mentioned that ‘'maintenance’ includes provision for food, clothing, residence and medical attendance and
treatment. Sir, I want to tell you that old parents are not animals that they will be satisfied with the bare minimum needs.
Everybody wants a life of dignity. Hon. Supreme Court has given the directive that the phrase Right to Life' under
Fundamental Right is to mean Right to Life with dignity. Thus the word dignity must find a place in this Bill.

Secondly Sir, if we go through Section A of chapter 11, it feels as if the state has no responsibility. The word
Government or State should find a mention here.

Thirdly Sir, while going through the chapter IV on Offences and Procedure, it seems as if there is a lenient view
towards the offender. There should be provision of exemplary punishment, in the form of imprisonment and fine.

Fourthly Sir, this Bill mentions about establishment of Old Age Homes. Instead of districts every block should have a
'Old Age Home', which will really benefit the people. In those homes the inmates should not be ill-treated and if they are
neglected, the staff should be punished. The punishment should be severe.

Lastly Sir, I want to draw the attention of the Minister to another important matter. It is seen that the Homes are
sometimes managed by NGOs. Only those NGOs with very good track record should be given this responsibility. NGOs
with doubtful credentials who may embezzle fund should not be given the management of Old Age Homes.

Sir, I thank you for giving me this opportunity to speak.
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R VIS Joll diad 3 Pw aaR) &t smesrieix sft s w3 Now, I quote from The Indian Express dated 2"d December;
2006:

"The proposed legislation for senior citizens misses a major point: economic problems can best be solved with
economic tools. "

3 I8 Arerel o1dl Ao, al B3 art wowlt? Now, I quote from The Telegraph dated 4t October, 2007:

"Loving wisely and well: Instead of involving the State, the new Senior Citizens Bill makes relatively solely
responsible for their elders."
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The Indian Express dated 5t May 2007 says: "Good idea, bad law.
The Maintenance and Welfare of Parents and Senior Citizens Bill 3€}"
3D di2 3 Ioalol Sl A1 Bt 8, I AG SXol arctt ard 3,
It says:

"The Bill neatly sidesteps the directive in the Constitution (Article 41), which directs the State to provide
public assistance in cases of old age. The Bill does state that, 'The State Government may establish and
maintain such number of old age homes at accessible places, as it may deem necessary, in a phased manner,
beginning with at least one in each district to accommodate in such homes a minimum of 150 senior citizens
who are indigent.' a€}"
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MR. CHAIRMAN : Mr. Shivanna, do not take much time. It is already late.
SHRI PRIYA RANJAN DASMUNSI : Shivannaji, myself and yourself will become senior citizens after so many years.

We will have to send it to the Rashtrapati Bhawan. Please take one minute only.

SHRI M. SHIVANNA (CHAMARAJANAGAR) : Sir, the Hon. Minister Smt. Meera Kumar Ji has brought a very significant Bill
regarding maintenance and welfare of senior citizens. So I would like to congratulate the Hon'ble Minister for bringing the
historic Bill before the House.

Our country is known for joint family system but these days joint families are disintegrating. All the members of the
family-father, mother and children were living under the same roof. As it was already stated my colleague Smt. Karuna
Shaukla Ji, parents of IAS, IPS officers and other high ranking officers are facing great difficulties. Many parents of these
officers have sacrificed their lives for their children to make them officers and to give them a good life. Unfortunately,
some parents of these children are being ill treated. I want to cite an example of my village a family of four members
father, mother and two children. Now the two children have become officers, their parents have sacrificed every thing for
them. But now both these parents are thrown out on the street by both the children. It is a matter of great concern that
the parents who have sacrificed to build the future of their children are neglected.

Therefore, I would like to suggest only few things about this Bill. All the senior citizens irrespective of caste, creed,
sex should be given old age pension of atleast Rs.2000/- per month. All the Government hospitals and private nursing
homes should be made available for free treatment to all the senior citizens. The Government should bring an insurance
scheme for the senior citizens and the premium amount should be paid by the Government on behalf of the senior citizens.



Sufficient funds should be provided to the State Governments to set up old age homes at the Panchayat level.
* English Translation of the Speech originally delivered in Kannada.

As concession for senior citizens is provided for Train and Bus journeys the Airlines should also provide similar
concession for the senior citizens.

The Government should ensure safety and security of the senior citizens in all respects. With these words, once
again, I congratulate the Hon. Minister and I conclude my speech.

20.00 hrs.

MR. CHAIRMAN : Now it is 8 o'clock. We will extend the time of the House, with your consent, by half an hour. By that
time, we will be able to pass this Bill.

SEVERAL HON. MEMBERS.: Yes.
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MR. CHAIRMAN: Hon. Members, I am sorry to intervene, but this Bill has to go to Rajya Sabha tomorrow and it has to be
passed before the end of this Session. That is the difficulty. I would only agree with you.

a€| (Interruptions)
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MR. CHAIRMAN : The hon. Minister can speak now. You have covered all the points in your introductory speeches.

SHRIMATI MEIRA KUMAR : Mr. Chairman, Sir, there are sixteen hon. Members who have taken part in the debate. I am
very grateful to them for having supported this Bill wholeheartedly. I am also grateful to them for their very valuable
suggestions.

I would have very much liked to go into all the details but, as you know, we are running short of time. So, I would
say that all their suggestions are noted down very meticulously including yours, Mr. Chairman, and we will consider them
when we implement this Bill. Of course, we will also be making rules and regulations and we will also be making various
schemes. I would very much like to include all these valuable suggestions while doing that.

I just want to say to you, Sir, and all the hon. Members that the sense of the House says that we greatly respect our
elders and we appreciate and value the services they have rendered to our society and our country. Through this Bill, we
want to give them the place and respect that we have in our hearts for them. We want to show them how much we care
for them and how much we want to do for them.

MR. CHAIRMAN: There is no controversy in this Bill.

The question is:

"That the Bill to provide for more effective provisions for the maintenance and welfare of parents and senior
citizens guaranteed and recognized under the Constitution and for matters connected therewith and incidental
thereto, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House shall now take up clause-by-clause consideration of the Bill.
Clause 2 Defination
Amendments made:
Page 2, line 16, -
omit"and includes parent whether or not a senior citizen". (1)
Page 2, afterline 19, insert, -
'(k) "welfare" means provision for food, health care,
recreation centers and other amenities necessary
for the senior citizen.". (2)
(Shrimati Meira Kumar)[KMR94]
MR. CHAIRMAN : The question is:
"That clause 2, as amended, stand part of the Bill."
The motion was adopted.
Clause 2, as amended, was added to the Bill.
Clauses 3 and 4 were added to the Bill.

Clause 5 Application for




Amendments made:
Page 3, afterline 14,a€"
omit "as far as possible". (3)
Page 3, afterline 15, insert, a€"

"Provided that the Tribunal may extend the said period, once for a maximum period of thirty days in
exceptional circumstances for reasons to be recorded in writing.". (4)

(Shrimati Meira Kumar)

MR. CHAIRMAN: The question is:
"That clause 5, as amended, stand part of the Bill."
The motion was adopted.
Clause 5, as amended, was added to the Bill.
Clause 6 was added to the Bill.
Clause 7 Contribution of
maintenance

tribunal

Amendment made:
Page 4, line 14,a€”

for "may", substitute "shall within a period of six months from the date of the commencement of this
Act". (5)

(Shrimati Meira Kumar)
MR. CHAIRMAN: The question is:
"That clause 7, as amended, stand part of the Bill.
The motion was adopted.
Clause 7, as amended, was added to the Bill.
Clauses 8 to 30 were added to the Bill.
Motion Re : Suspension of Rule 80 (i)

SHRIMATI MEIRA KUMAR: I beg to move:
"That this House do suspend clause (i) of rule 80 of Rules of

Procedure and Conduct of Business in Lok Sabha in so far as it requires that an amendment shall be within the scope
of the Bill and relevant to the subject matter of the clause to which it relates, in its application to the Government
amendment No. 6% to the Maintenance and Welfare of Parents and Senior Citizens Bill, 2007 and that this
amendment may be allowed to be moved."

MR. CHAIRMAN: The question is:

"That this House do suspend clause (i) of rule 80 of Rules of



Procedure and Conduct of Business in Lok Sabha in so far as it requires that an amendment shall be within the scope
of the Bill and relevant to the subject matter of the clause to which it relates, in its application to the Government

amendment No. 6* to the Maintenance and Welfare of Parents and Senior Citizens Bill, 2007 and that this
amendment may be allowed to be moved."

*Vide Amendments list No. 1 circulated on 4.12.2007.

The motion was adopted.

New Clause 30 A Power to review

of the Central

Government
Amendment made:

Page 8, afterline 4, insert, G€”

"30A. The Central Government may make periodic
review and monitor the progress of the

implementation of the provisions of this Act by
the State Governments.". (6)

(Shrimati Meira Kumar)

MR. CHAIRMAN: The question is:

"That new clause 30A be added to the Bill."
The motion was adopted.
New Clause 30A was added to the Bill.
Clause 31 was added to the Bill.
Cause 1, the Enacting Formula and the long Title were added to the Bill.

SHRIMATI MEIRA KUMAR: I beg to move:

"That the Bill, as amended, be passed."
MR. CHAIRMAN: The question is:

"That the Bill, as amended, be passed."

The motion was adopted.

MR. CHAIRMAN : Now we will take up “Zero Hour'.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYA
RANJAN DASMUNSI): Sir, if the Members want to speak on the same subject, I think only association will be allowed.



